-for the respondent,

- (memo NO.NFC/PA, IX/1(01)/2210/112 dated 3.4,95 (A-11)

IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,1276/96 Date of Ordery 4.11,96,. « -
BETWEEN : R
A.Visweswara Rao .. Applicant. R
MD .. I-._,‘?-"..:.
Chief Executive, |
Nuc lear Fuel Complex, h
Bept, of Atomic Energy, -
ECIL, {(Post),
Hyderabad, .. Respondent, .
Counsel for the Applicant oo Mr,P.Guru Kurthy
Counsel for the Respondent +o Mr.V,Rajeswara Rao
CORAM: -
HON'BLE SHRI R,RANGARAJAN : MEMBER_(ADMN.)
HON'BLE SHRI B.S, JAI PARAMESWAR : MEMBER (JUDL,)

J UDGEMENT_
X Oral order as per Hon'ble Sh;i'R.Rangafajan,Member(Admn.)X

Heard Mr,P.Gurumurthy, learmed counsel for the

applicant and Mr.V,Rajeswara Rao, learned standing c¢

2, The applicant was issued with two charge sheet

unsel

s_for

unauthorised abksence for the period from 2.12,94 to|25.,2.95

) and

from 22,4,95 to 17,5.95 (memo No,NFC/PA,IX/1(01)/221p/295,

dated 27,7,95 (A-10) ). An enquiry was conducted in

to both the memorandum of the charges, The applicent

regard

was

reduced fr0m.Tr§desman_'D'_to Tratesman 'E' by order|No,

NFC/PA,IX/1(01)/2210/546 dated 2.2,96 by Deputy Chief

{ .

.2
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48 2 L ]

Executive (A) who is the disciplinary authority, However
under the povers vested to him in terms of Rule 25 of Cd
Rules enhanced the penalty from reduction to the lower I
to that of compulsory retirement from Government service
imediate effect by memo No.NFC/PA.IX/1(01)/2210/677 dat
30.9.96 (A-1), CBfter giving him due notice before enhaj
%16 penalty{}hé applicant has not exhausted alternate ch

available to him for redressal of his grievance by appej

the next higher authorityi%;#*“&J“'fz",

. R-1

S (CCA)

ank
vith

ed

|C iné

anne 1

ling to

3. This OA is filed challenging the compulsory retirement

order dated 30,9.96 (A-1) and for a consequential direcgion to

reinstate him back in service with all other attendant henefits,

4,  The applicant has pot exhausted all the remedies

available

to him before &pproaching this Tribunal as per C.A.T. Procedural

rules, In view of this the applicant should approach the
appellate authority higher than R-1 and submit all the ¢ontentions

available to him for the prayer made in this OA, If sug

representation is received/the appellate authoritylyééi

h &

consider
L Y

his representation in accordance with the rules and dispose of

. s
the same expeditiously. The applicant should submit

tetdeon within 2 weeks from today,

Sa In view of what 1s 'stated above the’OA'iS distsad'of564vLW<

with no costs,

7
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Al

%2

(B.S,JAI PARAMESWAR) . { R,RANGARATAN )
Member (&udl,) C Membe r (Adjm , )

-

Dated : 4th November, 1596

(Dictated in Open Court) L;mk______,
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0.A.NB. 1276/96

Cepy to:

1* The Chlef Executlua,

Nuclear Fuel Complex,
Dept. of Atomic Energy,
ECIL(Past)

, Hyderabad.

24
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X

One copy to Mr.P Guru Murthy, Advocate,
CAT Hyderabad.

One CDpy to ﬂr.v Rajesuar Raa, RddleCFSC,
CAT ,Hydsrabad.

One copy to lerary,CﬂT Hyderabad.

Cne duplicate copy»
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